R B

£
e

CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL BENCH

O.A. NO.2628 OF 20063

Hew Delhi, this the 3tist day of October, 2003

HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

K& Nagar, New Delnhi-11000G3,

. 8hri D.R, Khatkar,

. Delhi.

171, Dharamkunj Apartments,
Flot No,40, Sector 8, Rohinid,
New De}hé—?iooeﬁ.

shri Harinder Pal 3ingh,

3532, D 111, vasant Kung, 4

New Delihi, e JARpTicants
cate : ShFi AjJay Vir 3ingh Jainj

Versus
uniion of India

Through tne Secretary,
Ministry of Finance & Ors,

$
art, _
gard of Excise and Customs,

ha Member (F & Vj,
entral Board of Excise and Customs,
dorth BI1GCK, =

ew Dalhi.
oner of Central Excisse,

Chief Commissione
I.P. Estats,

Deini Zone,
New Dalhi.
commissioner,
Central Excise Commissionerate,
Delhi-I, I.P. Estate. ‘

.+ ... Respondents
ORDER (ORAL)
In view of the fact that this OA has not been
and verified by all the applicants, Jlearned

of the applicants seeks permission to withdraw

ey . o~
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it with a liberty to file a fresh Original Application
1h accordance with law and rules on the subject,
zZ, The 1iperty to file a frash Original
Application is allowed as prayed for.,

. &
3. Registry is directed to reﬁ&éﬁ the copies of
the Oriﬁina? Application after retaining one copy for

raecord
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4, The present Griginal Application is dismissed

Tl/’“

(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER

as withdrawn.
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